3033Re. Teachers' strike in
’ Delhi

MR. SPEAKER: If you want, you
may have 3 discussion some time
later. I have been allowing a dis-
cussion whenever you have wanted it.
But if I allow one question, how can
I prevent others from putting nund-
red other guestions? Therefore, I
have been following a procedure
where no questions are allowed bhut
we have a discussion if necessary.

SHRI S, M. BANERJEE: The dis-
cussion is all right; we will not object
to that. But our submission is this.
We wanted the hon. Minister to make
a statement on this particular issue
He has made that statement. We
are very grateful for that. Now we
seek some small clarification.

MR. SPEAKER: How can I diffe-
rentiate between one Member and an-
other? You show me a way out and
I am prepared to do that If I
allow Shri Banerjee, how can I pre-
vent others? But if you want a dis-
cussion, I have been allowing half
an hour or one hour or whatever
you want.

SHRI INDRAJIT GUPTA: Now
that you assure us of a discussion, it
is all right.

MR. SPEAKER: On any statement
we can have a discussion. Let us sit
down and see which are the important
things. 1 have absolutely no objec-
tion.

SHRI INDRAJIT GUPTA: You
will not be able to fit it in.

MR. SPEAKER: For thai you must
find time. Hon. Members must be
able to do that,

SHRI INDRAJIT GUPTA: Neither
elarification nor discussion will be
there. That is what will happen.

12.16 hrs;

RE. TEACHERS' STRIKE IN DELHI
SHRI S. M. BANERJEE (Kanpur):

I have a small submission i0 make.

The Parliament is not sitting for three
days, that is, 24th, 25th and 26th
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February, 1968, May I nnly request
you, without any anger or anything
else, to ask the Education Minister to
make some statement on {eachers’
strike?

MR. SPEAKER : No, please.

SHRI 5. M. BANERJEE: A large
number of them have been dismissed.

MR. SPEAKER: I know that.

- 12.16% hrs.

MOTION OF THANKS ON PRESI-
DENT'S ADDRESS—contd.

MR. SPEAKER: We shall now
take up further discussion of the
motion of thanks on the President's
Address.

We have still got 1 hour and 30
minutes. There is ample time. As I
said yesterday the Prime Minister will
reply at 2.30 p.m. There is stil! time
left. All the Partiegs have exhausted
their time allotted. The Congress has
a little time. Shri Onkarlal Bohra.
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W WA w0

SHRI V. KRISHNAMOORTHI
(Cuddalore:: He is saying that some
elements are behind this agitation, I
would like to tell him that the Con-
gress at Coimbatore instigated the
students to agitate,

st wteeene gy o & Ao
o o Famrg ) §
o fe @ oI wEE AT A § o
T | AR 9g FEy ge sam & Fr §®
Torifas aifeat 1% Faw go =t
ffpwmfr e F@F
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SHRI B. N. SHASTRI (Lakhimpur):
Mr, Speaker, I stand to support the
motion moved by my friend Shri
Chandra Jeet Yadav. The President
hag drawn our attention to some of
the burning problems of our nation
and he has alsq indicated broadly
how to solve these problems. To my
mind the most burning problem be-
fore the nation is the remova] of
poverty and the upliftment of the
downtrodden people. Unless these
two problems are solved, no amount
of wishful thinking will be able to
create confidence in the mind of the
people Until and unless the masses
are taken into confidence, no Govern-
ment scheme or project will succeed.
Therefore, these are the most import-
ant problems to be solved immediate-
ly. It is to be regretted that even
today there are certain villages where
there is no facility for drinking water
which is a basic necessity of human
life, There should be some scheme to
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provide &rinking water for all the
people throughout the country.

. Today, we see that in all parts of
the country there take place fissipar-
ous tendencies and viotent acdts and
such other things. It is .a hydra-
headed demon which is raising its
ugly head in-different States, and at
some places it taks shelter under re-
gionalism, and in certain other parts,
it takes the form of language, relig-
ion and so on ‘and so forth. But the
basic thing is the same. The real
cause for the growth of this fissipar-
ous tendency is more economical than
political or anything else. One major
point is the regional imbalannze in
the growth of our economy. In this
respéct I refer to my State, the State
of Assam. Assam has great potentia-
lities, but it is the poorest of all the
States in India. Assam is a paddy-
growing State and it is self-sufficient
in respect of paddy. But if attention
is paid to resist the devastating floods
which take place every year, then, it
can be turned into a surplus State
and it can feed someother parts nf
India also.

s

Again, there is no facility for irri-
gating the lands in Assam. Assam
badly needs irrigation facilities, -There-
fore, I hope the Government of India
will take some measures to irrigate
the cultivable lands in Assam.

Assam is a backward State in res-
pect of industrial development. Assam
produces oil, but oil is the dearest
commodity in Assam. The price of
petroleum in Delhi is Rs, 1 per litre,
but in Assam it is Rs. 1.10. ¥s it a
sin that Assam produces cil, end
therefore she should he punished and
penalised in this way? For petro-
leum, if it is calculated, the people of
Assam pay Rs. 3,50;00,000 a year, at
the rate of Rs. 1.10 per litre, which
is more by 10 per cent than what the
veople in other parts of the country

FEBRUARY 23, 1068
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pay for the same quantity of the oil.
Similar is the case of furnace oil
No major industrial project is taken
up uptill now in Assam. Therefore,
1 urge upon the Government that
Assam, should be given some major
industrial projects so that the regional
imbalance in economic growth is re-
moved. Unless such regional imbal-
ance is removed, there is bound to be
discontentm=nt and the fissiparous
tendencies will grow

In all parts of the country, the law
and order situation is not good. The
law and order situation is not pro-
perly maintained and so the life and
property of the people are endanger-
ed. Therefore, it must be the first
duty of the Govorument to see that
law and order is mamtamed at any
and every cost.

I now quote tp an old saying for
the Mahabharata where there is a
norm given, to ascertain whether law
and order is maintained or not- It
reads as follows:

feaaqeat qa1r T 9 q-2. 9% W
fidq.: sfaray a3 usg galE

Ladies, bedecked with all kinds of
ornaments without male escort, if can
tread the national highway, without
fear, then the country is to be ter-
medes well protected that is law and
order well-maintained.  Though the
saying is old, the essence is new and
I think this norm can be applied
even today.

There is now the quuﬁon‘d lan-
guage problem. The question of
language has been agitating the mind
of the people all over the country.
It is not the question of language as
such but it is the question of, job
that has been agitntmg {he mind of
the people. Therefore, if the quota
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system is introduced for each State,
this guestion can be solved. Other-
wise, there j¢ bound to be more pro-
blems, and therefore I suggest that
there should be & quota system.

' Lastly, I refer to the incidents that
took place on the 26th January last
in Gaunati. ‘This is said to be a clash
between Asssmese and hon-Assamese,
Actually ‘that is not the problem there
and that is not the cause or the fact,
It is an agitation by some peéople
against ‘the proposal to rTeorganise
Assam on federal structure and the
situation has been exploited by some
anti-social ciements. The unseen
hands of some foreign elements also
cannot be ruled out. Therefore, the
problem of reorganisation of Agsam
should be solved immediately to the
satisfaction «f the majority :of the
people. It is not a question of deny-
ing the rights and aspirations of one
section of the people, but it is a
question of satisfying all sectioms of
the people, Lving in plains and hills.
Such a propusal should be brought
forward and if the problem is solved
immediately, there will be no cause
for agitation and I hope such ugly
incidents, which have been condem-
ned by all sections of the people, will
not recur.

With - ihese ‘words, 1 _-mipport the
motion of thunks to the President for
his Adress,

MR, SPEAKER: Shri . Madhu
Limaye -had given 'notice of an Am-
endment (No. 92) which he may move.

SHRI MADHU LIMAYE (Mong-
‘hyr): 1'beg to move: :

. . _That ap the end of the motion,
the following be -added, namely: —

_“but regret that no mention has
been made in the Address of— .

(w) the deoision of the West
Bengal Governor t{o dismiss

the Ajoy Mukerjee Ministry
before it had an opportunity
of winning a confidence vote
in the Assembly, the reign of
terror let loose by the Gov-
ernment with the support of
the Central Government and
the large scale arrests of
legislators;

{b) the imposition of President’s
rule and the removal of a
popularly elected Govern-
ment . enjoying majority sup-
port on grounds exiraneous
to the provision of article
356 ie., on the irrelevant
ground of  defection in
Haryana,

ic) the overthrow of a popular
Government through corrup-
tion and bribery in Punjab;

“(d)-the action of Governor of
Bihar to instal -Shri Satish
Prasad Bingh as & stop gap
Chief Minister merely to en-
able him to adwvise the Gov-
ernor to nominate Shri B. P.
Manda] to Legislative Coun-
cil in" flagrant violation of
article 171 of the Constitution

. .of India,. thereby reducing
Parliamentary Government to
& mockery and bringing the
Governor's office into con:
tempt;

e) the illegal prorogation of the
Bihar Assembly ‘which had
been convened for the Bud-
get Session in order to avoid
an adverse wote in the As-
sembly;

(f) the fallure ° of ‘the adminis-
tration to prevent occurrence
of repeated communa] dis-
surbances, affecting the lives,
liberties, honour and property
.of the Muslim minority in
dndis;



3049  President's

[Shri Madhu Limaye]

(g) the failure to prevent at-
tacks on Harijans ang other
oppressed sedtions of the

population;

(h

—

the fraud of free sale of sugar
resulting in g loot of Rs 160
crores;

(i) 20 per cent rise in the price
of imported foodgraing under
PL 480 and other sources,
bringing hardship on the poor
consumers in the cities and
rural areas;

(j) the imposition of English on
unwilling States who want to
abolish it and the imposition
of Hindi on unwilling non-
Hindi States;

(k) the failure to prevent police
firing and lathi charge on
students in Andhra, Kar-
natak, Uttar Pradesh and
other areas with the conniv-
ance of the Central Govern-
ment;

(1) the discriminatory Central
policies in respect of food
allocation and advances by
the Reserve Bank to the non-
Congress Governments;

(m) the failure to constitute an
anti-corruption commission to
investigate charges against
Central Ministers and present
and former Chief Minigters,
Messrs Sukhadia, K. B, Sahay,
Nijlingappa ete” (92)

MR. SPEAKER: This amendment
is also before the House now.

SHRI VIRBHADRA SINGH
(Mahasuy: WMr. Speaker, Sir, we are
indeed grateful to the President for
his Addresg to the Parliament, in
which he has pinpointed the various

FEBRUARY 23, 1962
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social, economic and political problems
that the country is facing today. Qur
country has passeq through a very
difficult period. In the past few years,
we have had to face two warz and a
severe drought which affected a great
part of our country. Faced with this
situation, it was indeed a stupendous
task to tide over the crisis. Now that
we have turned the corner and things
are looking bright, the Government
deserves to be congratulated for the
manner in which they have handed
this difficult situation,

It is indeed gratifying to pote that
the production of foodgrains this year
is expected to be more than in any
year in the past. At the same time,
it js indeed wvery shameful and also
a matter of concern that even after
20 years of freedom, our country had
to face threats of famine. It is not
enough to blame the severs drought
for this position. I think our Govern-
ment has now learnt a lesson from
this severe crisis. The Government
and the planners are now according
the priority which agriculture always
deserved.

Now that the food zituation has im-
proved, there should be np com-
placency about it. The efforts to grow
more food should continue with un-
abated vigour. At the same time, the
Government ghould take adequate
measures to build food stocks jn the
country. The Government ghould also
review its policy with regard to feed
zones, which in my view has not help-
ed anybody—not even the surplus
States—and has caused hardship to
the people. Yesterday, the Food
Minister said that this matter regard-
ing food zones would be reviewed in
the forthcoming conference of Chief
Ministers. 1 hope he would advise the
Chief Ministers and the conference
would alsp decide to do away with
the food zones.
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The President in his Address has
expressed concern about the emer-
gence of divisive force which are
causing conflicts and wviolence in the
name of language, region or commu-
nity in the country. I am gue all of
ug here must be greatly concerned
about the genera] deterioration in the
law and order situation and the
growth of violence and separatist ten-
dencies in many parts of the country.
There have been many cases involving
desecration of the National Flag and
wilfu] disrespect shown to the Nationa]
Anthem. In this morning's papers,
we have read what happened at Coim-
batore on the 22nd. According to the
report a group of students in pubic
park pulled down the national flag,
burnt it and hoisted the so-called
flag of independent Tamilnad. The
police did nothing to prevent it, Later,
after everything was over, they arres-
ted four students and reéleased them
on bail.

SHRI V. KRISHNAMOORTHI: Do
you want them to shoot the students?

SHR] VIRBHADRA SINGH: I know
the Government there is faced with
a difficult situation. At the same time,
the Central Government cannot help
but take note of this very very seri-
ous situation. 1 think the time has
arrived when our Government should
tuke very drastic measures against the
anti-national elements who are trying
to divide the country. therwise it
would not be far when we will be
united only in name and the very
unity ang integrity of the country
will be threatened.

Thig is also a matter which should
concern all the political parties of the
country. I should say, all those poli-
tical parties who have faith in parlia-
mentary demoeracy and are loyal to
the Constitution. They should gat
together and solve this problem at
the ngational level. All parties should
make a concerted effort to combat
these divisive forces before it is too
late, At the same time, Sir, I feel,
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and feel very strongly, that our Cen-
tra] Government has also been rather
weak and hesitant in dealing with
these divisive forces. I realise the
difficulties of the ' Government in
these matters, but it should not be
forgotten that ultimately it is the res-
ponsibility of the Centre to maintain
the unity and integrity of the coun-
iry,

The language problem has no doubt
aroused very strong sentiments in
the country and it has let loose po-
werful forces and sentiments which
we are finding it very difficult to
control. It is no doubt a very diffi-
cult problem, which should be dealt
wtih in a cool and calm manner. But
at the same time, this is a matter
which has got a certain amount of
urgency, because what is involved,
and what is at stake, after all, is not
the future of thig language or that
language but the very unity and in-
tegrity of this country. It is in this
light that we should view this very
difficult problem and try our utmost
to meet the wishes and objections and
also the views of those people who
are opposed to Hindi, We should try
to remove their difficulties ag far as
possible, At the same time, jt should
be understood by all that in a multi-
lingual country like ours, a country
as large as our country where so
many languages are spoken, there is
every need for a link language. That
link language, due to various histo-
rica] reasons, can only be Hindi. This
is a matter which we should clearly
understand. Also, as I said earlier,
there is urgency to solve this pro-
blem, I think this problem should
be solved after arriving at a national
consensus and it should be solved
very soon before it causes any per-
manent damage to our country.

The President in his Address,
while referring to our relations with
foreign countries, has expressed sa-
tisfaction on the fact that our relation
with them, except Pakistan and China
% growing very satisfactorily. This
is a matter of great satisfaction. So
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far ‘as relations with Pakistan, and
Cnina - are concerned, our reiations
witn them can mnever be cordiai so

as these two countries harbour
fll-will towards us and they continue
to have gggressive designs against our
country. 1 regret the President in
his Address has made no mention of
Tibet and the atrocities which are
being committed on . the Tibetan
people by their Chinese rulers. We
know that today China is indulging
in genocide in Tibet. China is trying
systematically to destroy the culture
and religion of the Tibetan people.
What is happening in Tibet today i3
something which has roused the con-
science of mankind throughout the
worllk We on whom, fhe Tibetan
people have so much faith, cannot re-
main silent spectators Lo what is hap-
pening in Tibet. I would strongiy
urge the Governmernt to revise their
policy towards Tibet. We should do
our utmost to help the Tibetan peo-
ple in their struggle for liberation
from Chinese Imperialism and colo-

- Bafore 1 conclude, Sir, I would like
to say a few words about the demand
of the peeple ¢! Himacha) Pradesh,
the area from where ] come, for
full-fledged statehood. The question
of statehood has been agitating the
minds of the people of Himachal P:a-
desh for a very long time and this
demend hos gained momentum  since
the intepration of the hill areas ot
Purjab with Himachal Pradesh,

The people there are dissatisfied
with the presert set-up which, apart
from many administrative shortcom-
ings, is mot dn keeping with the
hopes ‘amd mspirations of the people
there. This demand has the unanim-
ous support of a'l sections of the peo-
ple and all the political parties. Re-
cently, the Himachal Pradesh Assem-
hly has also unanimously passed a
resalution demanding statehoad for
the serritory.

1 am sorry to say that the attitude
¢* the Certral Government to
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genuine demand of the people of
Himachal Pradesh has not been very
sympatnetic sp far. A lot of argu-
ments such as smallress of goea ana
pupulation or financial viability heve
been useq aginst us in the past. i
think the argument regarding smaH-
ness of the arem or smallness of the
population 8 no longer valhd after
the creation of & small Btate lke
Nagaland which is much smaller in
arem ang population than Himachal
Pradesh and has hardly any resour-
ves of its own. Himachal Pradesh now
has an area of 22,000 sq. miles, which
is larger than thet of Pumjab, Har-
yana or Kerala. So far as population
i8 concerned, it i mearly 2.8 mil-
Yi9n which ig almost the same as tne
population of Kashmir. Bo I think
these arguments are po longer walid.
So far as the question of financial via-
bility is concerned, 1 would -humbly
submit that there is hardly any State
in India today which could be said
to be financial'y viable in the true
sense of the word. Even bigger states
like UP and Madhya Pradesh are not
financially viable in the true sense
of ihre term. There sre some Btates
like Kmshmir and Assam which are
getting ‘huntred per cent grant from
the Centre and the other States are
amo not very far behind. So, T woula
urge that this question of fmancial
viability which is just -a ‘boggy,
should not be brought in the way
of granting Statehood to the peovple
of Himach' Pradesh.

1 know that the Centre may bhave
some reasons for itg gtand. We nave
also got our case. Let the Home Minis-
try cal] the leaders of Himachal Pra-.
desh and give us an opportunity to
place our case before the Centre, Let
them give us an opportunity to can-
vince us, That is the attitude, which
open to conviction, if they can con-
vince us. That is the attitude which
the Centre should take. Let ap im-
pression not be created that the Gov-
ernmen{ will concede a demand only
when thers wre wide-scale rioting or
agitations or when people resort to
some other methods. So, in the case
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I would urge that the Government
should give consideration to the de-
mand of the people of Himachal Pra-
desh and take immediate steps to
fulfil the right demand of the people
of that territory,

W R W wEETg (I5AA)
wrezafa 9T ¥ afqarsT qT FIHr T
¥ ool 1 & F 39 wraw ¥ gEAl
gt § 5 TR A o v gi §
FEE! T T FET wFT 4T AT
& & ofafafaar state 7 o1 -9
@ 47 I3F wraew ¥ FEY qUeTCHT
AT FAT T AJA4T 74T wfea e

" WIFTT A A qTAvy frar gEr ¥ aTOr
@@ qeard g{ s gt a9 grfrgd
TsTH ERT, WIS T Fraar g ?
fre &t aTT WY & g7 Ieww fpat o,
g7 I @ FLAT 9gA g f
ot offgem™ & 27 1@ amafor
oY wratA ¥ @ § T fend TR
quE? gt AT AT Aag ¢ fF ¥
& qF WA, AT wEEHT qAT WEIT
grT IAer TRaTgq fagm o, gow
gl fgam ot g g7 & A,
F H.0H IF AT ® A o w1,

‘GAT g5 A ITF IO w o g
¥ qgAT wiw Y 7€ § FF = T o
gt famwr f& mata ¥ at § g7
st &7 A1 7 3, forea fop gl offase vy
arafat #Y fgrgemT & 917 A1 =0
fieta w1 Aafal fray F e G-
IE FIC AU AT AT —IT
s HAT «ifg |

qoTd  W{EA, W@ wegedT WY
afafafasl &1 aw@re stadt 4F sfFa
TEH aTe oft NE AegeAr w7 Srer W)

QeI T, I 917 7T fRT gweT T
ot e grer maT) o T, I% T
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T IAF FILAE w9% @+ fFT a7 1
affgTsay #1% &< fad o ? wwe
g {197 97 a7 9EF FIT qaHl i
#{f srerar nat ? 57 7y fadt g1 At
IX gwsT  # mr 7 gww
ofst ot 39 wale & afafafaar
o @1 § faad 3o 3w ¥ aveeinw
T Y § 1 ag afaw wodT wlag @
Ty oty AT TG} ow aw f& F
F31T g 7GY 7 w14 | U g7 WG
fpr wToar s@ far g T FY SH
fax wwgar g

oeO WEIE9, Wgr 9% wiaT &7
#aler &, T9 F FRrg ¥ &1 @02 )
W gq SET A9 39 77 HRIT &
¥ ) 3@ EEIT A O & T
mALN g, Iw AT R gl L A
ars e gf, & gt fatndl § 1 g
TS aTq & | Ar AT F OIART qUE
a1 9ifgy, Y wwt Fasrdt stfge )
#fww U wefa w1 o @ waTT
gif og=rs of Y § v qwr § oY
¥ &g @ § T aTr W
G FT AT AT § W H@RIT H

m’?&_n

e WEEg, dw ¥ & FOerd
af1 & THHT T RTTT FTHIT FY T
Aifirat, w1 ) 9T AT § TE
F a0 3w F FE & &, A A
ToTT 78T famt § 1 w937 A o gy
§T T FH AT H Y 72 FroAng,
TP-TT a TN, a2 A3 G WY
aYqarg Y, fad s ma ® dar
s qat afer e foadar s g
afgg ar 7@ <& gur wmw @A
gl & Qg ax § g mawar
72 § F g oY T &, giF o
w9 FEE g, §E e gum w8 &
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[+ g% % FeaATH]
oy e o %1 AY *1 wfiws o firer
w%, wfas ot faer o% =T 3w o
G T A1 AW A W W
sty 3T Ay A w5 wfTd
wau 35 gt | wtw g gfer &
AT AT ¥ s wiw § qg 4%
w Fr AT | ATera & oa 2w ATarg
ZAT 9T Wit T @ # wluw st 30
wifgy ar s afew ow de1 11 o
I FHT €9 A s faar arar. av
ST 1 AW & AAq oW F "wpT 490
g g ag dat g §ar  owmer oY gw
iy w1 foaw 37 & F3 I5MT ARy,
IMIN Y 97 TAW AG1 5T Ay & o
FTA g W WY a8 @) 7F g9y 6
B Ao 2w ¥ wfew ww 927 & AT
oY g gfar ¥ fodt 3w & atww gle
TE THTEAT O®AT | WA T qg W
gt 74 g aFdT & | TOFIT A BEY
faa1€  Araatd, ST BE  araa,
B §T W o1 ay afaw g ¥
FATHY T FTAFTC R FreatgT 247 471
& wawar § fr ga1X A ¥ wiaw o
dar g | AT W Wg AORIT SN
orT fa7AT s774 ZAT w1fgm, 3331 s
T Y T Ueg eI TH AW
W 350w E AfEA T uwIT €
FFT R A TEITE AT FT R O
wgaw gawl faerar ifge, I @gaqm
a3 famat g 1 Tsg A ¥ e
ag 430 T qAT gAT E WA WA A7
g Farat wafx v Sigdr § ag wafa
agh g ardr |

# g A7 FF FT HIAT AT
g wEAT | W FE deAT F
ot gfas FrawR e g § FAF Al
FT qEHIT A gA F AAATaE ®T
¥ 7g T w7 & fr F AT A A
I[N | THH FHEAET o HTU
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& wTR i g%z w7 w1 1A wey w3
FT JRTEor AT Afgal § | AT HqW &
=T FEE wrfat 7 e
g I T amgfs sEFEF
auaT wgmE war faemt wifgy | (R
w1 § & forr g agi o7 = gt
sz fawr q=r wdt ¥l 9w oy
FHAIfEt & a=ee I3mT 97 9t 39
THY FY AT A AT FT A&
Ay # ¥ & AT w4, S A A
¥ sy elt 1 7 whvatew forert ar
T AT9% T TgIaaT X7 91T IGT HIara
F wfgwrt o¢ M faar awr ¥ w2t
s #Y & 6 7 ¥ g wes faeefy
1 ga Alewr 4 qfr w4 | &fEa
st 9 FRTT G @A wE @
SFTRIT g | wE & ¥ awl o1 § R
FarY oty G 3 &, o gw ek faw
GaT &7 a7 gwdr Ao F faw dar &
g qFT
13 Hrs.

F aTq qF A7 A § v &
St YA ¥4 & el gwiw wfqwm
¥ TTog1 FY AT 7T §, wiET G R
At A fawal §, AT w=ta gfqm
¥ wealT agl ArE § 0 '
gzl & fF faelt #1 o qatg wfmm
famrat <tfigh

MR. SPEAKER: Shri Sitaram Kes-
ri—absent, Shri Mahida,

SHRI NARENDRA SINGH MAHI-
DA (Anand): Mr. Speaker, Sir, I
rise to support the Motion' of Thanks
moved by my hon, friend, Shri Chan-
dra Jeet Yaday on the President’s
Address.

MR. SPEAKER: He may resume

his speech after lunch. We now ad-
journ for-lunch,
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13.01 hrs,
The Lok Sabha  adjourned for

Lunch till Fourteen of the Clock.

The Lok Sabhg re-ossembled after
Lunch at Fourteen of the Clock.
{MR. DEPUTY-SrEAKER in the Chair]

MOTION OF THANKS ON PRESI-
DENT'S ADDRESS—contd.

MR, DEPUTY-SPEAKER: Mr. Na-
rendra Singh Mahida to continue his
speech.

SHRI NARENDRA SINGH MAHI-
DA: The President's Address is not
supposed to make the crops more
fruitful, nor the rains more regular,
nor will it make every one wealthier,
nor change the level of our education.
It will not change the habits of mind
we have grown up with, nor create
any other miraculous changes in our
conditions. The President’s Address
is a declaration of intent to live a
certain kind of life and to act in a
certain kind of manner for desired
ends. By a mere declaration in the
President's Address, we do not become
socialists, nor does it give us the way
to become more prosperous. All that
is required is sincere act of dedica-
tion; the Party in power, whichever
it may be, should show the way to
the nation that only dedication in
political life will carry us forward.
After dedication come actions and
actlons should speak for the benefit
of our people; it is from that angle
that we have to consider the Presi-
dent’s Address.

Now, 1 shall refer to certain issues.
T had been to East Africa recently
with some of our Members of Parlia-
ment. The issue there just now is
very much in our minds and many
of our members desire me to speak
something on this, T must confess, Sir.
that our Indian settlers went to East
Africa some decades back not to rule
but to serve and trade. They went
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with intention to trade and with hard
labour and hard work they carned
money and they have improved the
standard of that country and their
own standard as well. And now, Sir,
in respect of Kenya, they are facing
a crisis. They were rightly advised
by our former High Commissioner
Shri Apa Saheb Pant in those circum-
stances then to accept the British
citizenship. Kenya became indepen-
dent thereafter. So did Uganda and
Tanzania and our people of Indian
origin there should adjust themselves
to the local conditions, And we had
rightly advised them to accept the
citizenship of that country in which
they had prospered, It is for them,
for our settlers there, to accept our
advice or not. A majority of them held
British passport. They are at liberty
to live in the country or go to Eng-
land or any other place they want.
The policy of our Government is very
clear that we do not want to interfere
in the affairs of any other nation. And
in that respect our view must be
judged by all. But if the people of
Indian origin do not choose to remain
there and if at any time they desire.
to return to India then this country
welcomes all those people as we have
done in the case of East Pakistan,
Burma, Ceylon. In respect of all
these people who have originated
from India and have settled some-
where else, India will never refuse
them asylum- My reference to these
people of Indian origin is to assure
them through you, Sir. and through
this House that India has always
been helpful. We have given asylum
to Dalai Lama from Tibet. We can-
not refuse admission tc people from
our own country. who have gone else-
where, whether they come with wealth
or whether they come without wealth.
India, like a mother, shall never refuse
help to the people of Indian origin.
So, our stand is very clear. This has
been expressed in clear language in
this House. Hon. Members must ke
appreciative of our stand. Something
should be done for the people of
Indian origin in East Africa. But we
should not speak in such a way.
whereby we lose the sympathy of
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our peaple there; nor should we speak
in such terms where it may be con-
sidered that we are interfering with
the affairs of an independent country.

~Now, Sir, I will refer to some con-
ditions in Tanzania. Particularly in
Zanzibar some of our people had suf-
fered. The subject of Zanzibar s
a very delicate subject and Tanzania,
I understand, is doing its best to
bring round Zanzibar to its way of
thinking. There are some interesting
developments which I noted in Tan-
zania It is a fully socialist country.
And they have declared their policy
in the Arusha Declaration, I will only
just mention how Tanzania is deve-
loping. My hon. friends in this House
should listen as to what their Gov-
ernment intend to do. It is a lesson for
all those who believe in a socialistic
way of life or a human way of life-
I mean what they are aiming at or
doing at present. It puts a restric-
tion on members of that TANU party.
A member of the party who Is in
office must be a peasant or worker
*and should in no way be associated
with the practices of capitalism or
feudalism; no leader should haold
shares in any company; a leader
should not hold any directorship in
any privately owned enterprise, mnov
should he receive two or mcre sala-
rles, nor should he own houses which

bhe rents out to others. These are
gome of their objectives. It is their
policy and way of life.  Those who

are dedicated to the progress of this
country should remember that this
country can only rise through a mixed
economy and through a sense of toler-
ance. No hard and fast line will do
29 any good. India is ahead of Asian
and African countries. We have
twenty years of experience, These
East African countries are also learn-
ing from experience. 1 am merely
recounting what they are doing or
thinking about. I will not add any
comment on it. It is for them to
decide what iz best for them. My
alm is to stress that I do not desire
any interference of business in poli-
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tics. The famous CACO episode,
what they have done during the last
elections, is an example to all of us;
they had supported the Congress,
the Swatantra, the Jan Sangh and
other parties also. My objection is
to business houses exploiting political
situations. They should not make
MPs or prospective MPs fight like
cocks and watch over it.

I am glad that that organisation has
been wound up. In future, we should
ensure that our business houses do
not dabble in .politics, they do not
exploit political situations, We MPs
may be very poor, but we do not
like interferenre from big business
houses in politics. In my public spee-
ches also I have strongly resented
the intrusion of these business houses
in politics; they should not be al-
lowed to make political parties fight
among themselves and enjoy it. This
is most undesirable, I am sure our
MP: would also oppose such inter-
ference of big business in politics.

Politics is a work of dedication. It
is not a work of merely coming to
this House, and secure more licences
or more advantages. Those who come
to Parliament with the idea of taking
such advantage of their position,
such advantages gained will, I am
sure, alone be responsible for their
undoing, because ultimately the peo-
nle will find them out and reject
them, They will not accept those
who come here with bags of money
or through money, My plea to mem-
bers on this side as well as that gide
is: to reject the idea of big busi-
ness entering politics,

AN HON. MEMBER: What abeut
princes and privy purses?

SHRI NARENDRA SINGH MAHI-
DA: The princes and their privy
purses is not diseussed here. Because
I wear a turban, one should not he
misguided into thinking that I am a
Maharaja. I do not hold any brief for
the princes. Some of the princes, have
been most patrioiic. They have given
away their states which were in their
possession for thousands of years, Let
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their privy purses be reduced; I am
not against it. I am only speaking
for the common man. The days of
princes and big business have gone.
Let us talk from the common man’s
point of view. Let us talk of raising
the levels of our people. The only
way to do that is to work in a sincere
dedicated spirit, to whichever party
one may belong, I make this appeal
te all, even to my friends in the Swa-
tantra, Jan Sangh, PSP and S5P. Once
we are dedicated, once we adopt the
ways of nationalism, all our small
quarrels and bickerings will pale into
insignificance,

Unfortunately, the present treng of
disintegration  disrespect shown to
the national flag or national anthem,
which have been accepted since the
last twenty years, is very discouraging.
[ am sorry that in Gauhati or in some
other places the national flag had
been burnt. In future other parties
can come to power and they can
change the Constitution. They can do
what they like. Till then let us all
respect the national flag and the
national anthem which had been ac-
cepted. It will be the height of dis-
loyalty to our country and to ourselves
to burn the flag and the Constitution
and not to stand up when the national
anthem is sung. We are in a sad
plight.  Thirteen Governments have
fallen after the last general elections.
I am not one of those who are very
earger to see that Congress comes
back to power after each  general
election. I would rather wish the
Congressmen to remember the idea of
setfless service. It is only because cf
selfless gervice that Congress has sur-
vived. Whether in power or not the
Congress is the same to me, It is
the sense of dedication and right
action that will help us to raise the
country. We have not come here to
utter useless and extravagant words.
‘What we preach, we must also prac-
tise. Only then peopel listen to us.
My plea to Congressmen is: let us re-
dedicate ourselves truly, sincerelysand
selflessly to raise our country, with
the full understanding and tolerance
of all the parties.
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oY qACry qriEw  (gagwIE)
Ty wgew, Tewfd St ¥ mad
afwaw § fgR wgTOY @ fAaE
1 T 7gem S & o foe &
IEFT Ieve fear & W o amer Ay
sames O ¥ g9 F0 9 IR
AT AR A {1 T SfadA F A F
R O T & AT F 3w qEm
weel I s T oK a9
AT A ATH T TS WA TG
tiwm e e omowg A @
SfadEs 71 AR ¥ E ) S ag am
AR T e @ W) AR
foaam ofeg & oF SE T F AR
e weem Ffamm & sfades ok saey
fagriod Sty %7 F47 TF 37 T EE
T EH OTEAY § | T gW S
oY a<g ¥ T FAFA ¢ | ag &1 Tt
#Y @ w1 gaw § | ag # fadwh
A TR T W g
Tt & i 9T W e g syar
Aft F o= &7 faa @, 9 g )
@ & ol sgae g6 wfgd | W
% qaET T & Sed W & @
Teg T AR FT AT ATETT g 0
o oW owen ¥ o W A
=ra 4t W1 @l g S o 6 ooy
qga v qET [ T W
WO WX AgT & @9 &1 der
faamg ot ¥ I g9 @ A e
g Ant d AgeW &fmm, 0w
Heei i &t frafe 9, fase
= oTF UR A o R oW
T Y frasfa 1 g™ @
7| o9 @ S 99 foR ST AT
& ag il 7 3 33 Fr g e
FHTAT T GHEAT T g AL GATAT w4v
¢ af= rafed TR E fF =t wem adar
T WIEHT N T FA UG I G I/ 4T
go fafeR W@, sqwe aur =nfes
W & PR N WK R &
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WTHTT 9T =7 ¥ | A 9w g & wifex a7 T OF TEE AT

7g sfidew ogg  Trommoms @
o gafoe aw S% s W w1y
fraremaTdy <7t T & 1 Q| W § e
WK 5@ T & AFAE 996 W AT
¥ Ay geer o 3w oafdEE @
faar fFelt W< & qaig & quv OF
qEl g WrEATHi B AT FT A WA
AT w1 e w3 frare 7% A%
g o gt fagre omp 76 @
s favamg & fF w0y S cm g Ay oo
FAFT AT &Y FIAT

agrer+ AEn 7 wuAr feerfar
@ gy fFy o gufoafey fagre
w1 =T g fear & sgr
et a2 farer form fegrr o, felr €1
g% @Y fgra dq7 o g fear g,
ag wErE 9T Ay Ag fRar § oA}
wt fagra wgraez 9T @ fEAr R,
g dqT ox Wi 7& frar & 9w
w7 @ wa fagra 3w & SAw W
Y Tt o sy adt e g

e A gy s awarg
o5 FHe & wfadad F1 QTS TG A
1 wFar g | W< g fraE gfage
QY g ghn i o1 wHTT g
g A% sfadeat #1 gare aff @At
w1 fiet wfrew & wfadan £ ferfr
fawrfoai = @r gt &1 Afaefar 59
wed & faw 0F ngEy fors & aFdr
& =it 33 gfic & ag g va famrfo
F FHIFTCFLFFATE | Tg 7T 70T
g 7E | WX H giw wE AT
uF ooz g, e s g fe s
FHoA faqaa gt i, g fawrh A
@ A 2

&~ X Tedf w1 omaTw & ) g
T 3T T IY g FLO AR |
wgrrsg faa awr Ao faam afeg
T wraw #r fapfa # sdrer F
e F fay fr e adt 1 AgTA TS
¥ gy ot § e ag = frwrfaed 5y
e & Araa ¥ fa Faed ) A fadaa
FT 9e § 5 a8 o3 wdiw dear
2 157 & Tl A A AUET I AT IAF
ar ¥ IAFY qeT-AFT T g, AT
¥ T 4g 9fqq w4 § fF ag v
gtz & wg g fauerd M7 3@
HqATA F g T2 |

Tafad § g @29 § AT447T AT
=rgat g f ag agrew st A W
1 3 A ag o ghrardr frawa
| FF @ qAE 9 AT F0ov
waA ¥ Auawme ¢ fF oF @
T I A @ @ faaz st ag an
wngel, @A Wi darfas widoc
9T g LA FT ST FL )

SHRI TENNETI VISWANATHAM
(Visakhapatnam): Mr. Deputy-Spea-
ker, Sir, thank you very much for
the time you were able to find for
me. Democracy is often said to be
government by discussion but now we
have government by indiscretion-
There are many examples which I
could quote, going-back through his-
tory of the last 20  years. This
morning during the Question Hour
we heard a great deal about the prob-
lem arising out of Shri Sheikh Ab-
dullah. Now, that can be traced
to the indiscretion committed in 1947.
In 1947, when Kashmir sent the ins-
trument of accession without any con-
ditions, some British gentleman stood
by the side of the Prime Minister and
said “Yes, in your broadcast pernaps.
wou can also say later you Wwill get
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the opinion of the people.” And imi-
mediately the Prime Minister in his
broadmt_ adds ‘the words. Till today,
We are suffering the result of that
indiscretion,

I need not go into severa] things.
Last year, the last act of indiscretion
Was with regard to West Bengal, we
_are_sedng the results. I think the
indiscretion was not stopped. Even
after the imposition of President’s rule
the same Governor is continu-
ed, the same Governor who is mere-
ly a projection of the P. C. Ghosh
Ministry,

. But_ Worse than all these indiscre-
hq‘ns Is the indiscretion committed by
t!ll.s Government during the last ses-
sion when they introduced the resolu-
t1<_m along with the Official Languages
Bill. When the Bil Wwas published,
those who insisted upon giving sta-
tutory recognition to Pandit Jawahar-
Ia% }{ehru's assurance to the non-
Hindi speaking people were glad al-
though they foung that it wag not
to their complete satisfaction, Yet, as
a compromise, they said outside and
on the floor of this House, that they
would accept it ag a  compromise,
Government took advantage of it;
80me powerful lobbying went on; the
names of two distinguished lady par-
liamentarians were associated with it
and the resolution was amended
overnight.  The result is what we
are now seeing. But the President
coolly says in his Address “The over-
riding objective of the Governments
language policy is to strengthen the
unity of the country. Ig it streng-
thening it?. A1l of us are anxious
that this country should stand united,
Some of us are old. We joined the
fight for independence when we were
very young. We did not join this
fight fo dlvide the country. It we
say there should be some re-thinking
on this question, why should anybody
say that we are for dividing the
oountry? As long as they have egot
that attitude, they .are taking steps
towards the division of the country,
They must give up that attitude. We
fought for the independence of this
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entire country. In those days, we
used to say “Akhanda Bharat”. Un-
fortunately, in 1947, a bit of it was
taken out, but still we are for the
unity of the country.

The President says “It is Govern-
ment's earnest hope that controver-
sies about language will now be ended.
How? They would have been ended
if there was not that resolution or at
least if it was not amended .vernight.
That was the whole trouble. Appeals
were made here, but then there was
an atmosphere of tension and passion,
hurling of all kinds of adjectives, etc.
Even now if we say, there must be
some re-thinking, an appeal is made
from the other side, “Unity of the
country is above language. Yes, but
let those who say it show in action
that unity is greater than language,

instead of insisting, “Heads 1 win;
talls you lose”
The non-Hindi States are many.

After the next elections, the non-Hindi
States might get a majority and gon't
be sure that they will not think ;:t
amending the language chapter of the
Constitution. Anything may happen
in this country by the most demo-
eratic and parliamentary method.
Therefore, let nobody think that be-
cause it is pronounced today that Hindi
is the official language, all thinking
should cease. I am glad the Prime
Minister was good enough =ome time
ago to announce that she would call
for a conference of all the leading
thinkers of this country from the non-
Hindl States also and see what could
be done about it. It is a right appro-
ach. T only suggest she should be
firm now. She was not firm at that
time during the last session. The resuit
was so much shoeting, unrest
and bloodshed all over the country.
It she is irm now in her cpinion, if
lobbying presures are not too much
upon her, T do believe that the unity
of the country will be a firm fact.

14,29 hrs.
[MR. SpEAKER in the Chair.]

Otherwise, there is mo use blaming
always the south, particularly the
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DMK. The DMK is confuseq with
the DK. South Indiz is only 5 ballast
for them and they do not know the
geography of gouth India and which
Parties are there. We zre always ex-
pecteq to be camp followers, We are
willing to be camp followers, but let
it be a uniteq country. Let it be a
coun%ry of union of hearts, not merely
a union by lip service,

Sir, some time ago I happened to
visit my home down Visakhapatnam
where there was trouble. All the
colleges are closed. The students are
on strike. The engineering college
students are gn strike. The univer-
2ity and college students are on strike.
Now they have gone one gtep further.
They have taken the cue from Shri
Annadurai, the Chief Minister of
Madras. What the students want now
is what Annadurai wants at Madras.

AN HON. MEMBER: That is very
good

SHRI ANBAZHAGAN (Tiruchen-
gode): The people of Madras want it.

SHRI TENNETI VISWANATHAM:
It i= all very good, no doubt, but why
does Government lead the people to
take to these extreme measures and
all the time talk about the unity of
India, allowing things as they gre do-
ing? Things should not be decided in
the streets, as they say, but they drive
people only to go in the streets to get
things decided. Therefore, my earnest
appeal to Government is that it is
time to do some re-thinking. 1 was
glad to hear—I heard it on the padio
this morning—that the President of
the Congress, Shri Nijalingppa, also
said that some re-thinking on this
question is necessary and this unequal
burden upon the non-Hindi-speaking
people should be removed. The And-
hra Pradesh Assembly passeq 5 re-
solution in which it was unequivocally
said that this burden upon the non-
Hindi Speaking people should be re-
moved. Then there ix Madras and
Kerala. The whole of the south is of
one way of thinking. Please treat
south as part of thiz country. Sit
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across the table and decide. Do not
take the people for granted. Do not
take even Andhra Pradesh for granted
(Interruption). Shri B a
Reddy, the Chief Minister moved a
resolution in the Assembly in which
it was said, “Do this, otherwise we
will be obliged to follow some other
course.” What that course ould be no
one can foresee. As ap old citizen of
this country I shudder to think as te
what is going to happen if we do ot
put thiz unity above other things and
give it g top priority. Therefore,
what T suggest is, on this question let
there be not pnly re-thin&.in‘; let
there be an sarnest re-thinking.

There is one other point on which
I want to say and that is the Kutch
Agreement. It is unfortunate that
we lost a good bit of territory on this,
From the judgment given by the judge
chosen by us I find that our case is
very very strong indeed over the
bit of the Rann of Kutch which
we have lost. But there are
some people who say, therefore
do not accept the Award at all.
Then, I Dbelieve, we lose not only
300 square miles there but we will
also lose our face in the internatiomal
sphere. Having accepted arbitratiom
in the agreement if we say now that
we shall not accept the Award because
we lost we cannot 1ift up our face
in the international sphere. It ' a
thing which is very important. (‘un-
sider this before deciding it. Alr:ady
the propaganda by Pakistan has al-
ways been in an advantageous position
over ours. Today, if we say that we
do not agree to the Award outsiders
will say, “Here is India which makes
agreements and breaks them, which
says that she will accept the award
and then when it goes against her
says that she does not accept it.” I am
one with those who say that we lost
agoods case. Butitis our misfortune.
Haying been in courts of law I know
that sometimes we_ losa excellent cases.
Sometimes it happens like that in this
world. We lost Pakistan itael? for ne
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fault of ours. Overnight we were told
the country was ready for partition.
Ag members of the AICC we were
not consulted. I think even mzambers
of the Working Committee were nut
f8rst consulted. Gandhiji asked the
Prime Minister: “Are yau commit-
ted to partition?” When the Prime
Minister said “Yes, in a way”, Gandhijl
replied: “In that case I cannot come
in your way”. We lost Pakistan it-
self. It is true I feel as sorely as
snybody else for this loss here but
we should do nothing by which we
face in the International sphere. Let
me thank ytu for the few minutes
that you were able to give me.

SHRI s. KUNDU (Balasore): Sir,
before you ask the Prime Minister to
reply I want to raise a point of order
under rule 343, I want to refer to
two points. Firstly, while replying to
the debate, the Prime Minister should
not anticipate certain matters which
are pending before the House.

MR. SPEAKER : How does he anti-

cipate that the Prime Minister will
refer to them?

SHRI S. KUNDU : It is our experi-
ence. Because, in the Rajya Sabha
she referred to it.

ME. SPEAKER: Let
guided by what
other House.

us not be
transpired in the

SHRI S. KUNDU: Sir, you must
listen to me. I have another pont.
After the Prime Minister finishes her
speech on the motion of thanks on
the Prisident's Address, voting should
not take place because it would pre-
judice the no-confldence motion, whizh
is a very substantive one. 3o, first
of all, I want an assurance from the
Prime Minister that she would pot
make any refence to the Kutch 4 ward,
because she is precluded from doing
so under rule 343. You may kindly
see that rule. Sécondly, no voting
should be taken on this motion be-
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cause a motion of no-confidence,
which is a substantive motion, woaid
be coming in after two or three lavs
when a vote would be taken. Sir,
you must give a ruling on this,

MR. SPEAKER:
what to say.

SHRI NATH PAI (Rajapur):
should bear this jn mind.

MR. So far as the de-
mand that voting should not take
place is concerned, that is not possible,
because so many other issues are also
mentioned here, Also, I cannot anti-
cipate what ghe would say.

SHRI 8. KUNDU: Reference
Kutch issue js strictly prohibited.

MR. SPEAKER: He may resume
his seat. Now, the Prime Minister.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): Mr. Speaker,
Sir, I think the hon. Member should
have been more alert earlier if he did
not want me to mention EKutch, he
should have seep to it that gther hon.
Members also should not have men-
tioned it. I am here tp reply to the
points raised by hon. Members, Even -
in the short time that I was sitting
here one hon. Member touched upon
this point, and I know many others
have also done so.

I do not know

She

o

There are 280 or so amendments
before the House. I am sure *hat 1.0,
Members realise that it is hardly pos-
sible for me to touch upon all of
them or the very many points -vhich
have been ramised. Therefore, I shall
have to confine myself to only some
which are the most important.

It is quite evident from the trend
of the debate that our friends oppo-
pite have lost the gusto they had last
year. This is understandable because
whatever the year might have been
‘like for this governments, it has been
a year of disenchantment and dislllus-’
jonment for our friends opposite and
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their collagues in the States. Hurried-
1y got together. United Fronts of all
kinds of parties, all manner of idec-
logies, have crumbled one by one,
perhaps under! the weight of their
unity. It is all right to fasten the
blame again and again on the Con-
gress Party, or on the Central Gov-
ernment, but the fact of the matter is
that this disenchantment is born out
of the inherent contradictions and
weaknesses of the patterns which were
evolved.

Today there are many grave issues
pefore the country, and many of these
have naturally bLeen referred to
in the debate, But some of them how-
ever, serious and grave they seem just

-mow, and however heart-breaking
they are, are problems merely of the
moment. Despite all the cynicism
expressed by hon. Members opposite,
wearegoingtogetomthesemo-
blems.

Some of our friends have constantly
expressed synicism. They may be
jnterested to learn of the description
of a synicism given by an English
writer, Oscar Wilde. He said that a
cynic is “one who knows the price of
everything and the value of nothing.”

But there are some grave issues
which are not merely issues of
" moment.

SHR] HEM BARUA (Mangaldai):
There are better quotations than from
Oscar Wilde.

SHRIMATI INDIRA GANDHI:
They involve our long-term interests;
they involve higher stakes and they
dea] with matters of lasting and abid-
ing importance. They involve the
question of the very survival of this
pation. Two of these issues are demo-
cracy and secularism. They are the
pillars on which we have sought to
build our society. I firmly believe
that we must make them secure.
This security 1s not a party matier
por B matter which could be dealt
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with on a regional, local cr any kind
of a pertisan point of view. They
have to be dealt with on a higher
plane.

I was glad to find in many of the
speeches a really thoughtful note.
This is certainly more welcome than
the destructive anger which vne some-
times finds in the utterances of hon.
Members opposite. There has been a
certain amount of passion also exhi-
bited on the guestion of national unity,
I myself share this passion and wel-
come it at a time when our young
people and even some old trouble-
makers are taking recourse to viol-
ence and perpetrate ugly events in
Gauhati, Meerut, Ranchi, Madras and
other parts of India.

As one looks at these events, one
naturally thinks of the basic and
fundamental issue which is before this
fourth Parliament, which is to main-
tain and strengthen the unity and
solidarity of India. My hon. friend
opposite, Shri Viswanatham, spoke at
some length on this subject and tried
to give the impression that by the
Language Bill or other acts we were
trying to weaken this unity. But such
talk can create misunderstanding, if
I may say s0, because it is very easy
now to say that if this had not been
done, that would have happened. At
an earlier occasion we were being
told, *“If you do not bring the Bill,
such-and-such a thing will happen.”

SHRI ANBAZHAGAN rose—

SHRMATI INDIRA GANDHI: I am
not yielding.

I am a little wary of all these ifs
and buts which people think cf after
the event.

SHRI RANGA (Srikakulam): Why

did you bring the Bill and the Resolu-
tion?

SHRIMATI - INDIRA GANDHI:
I shall come to that later.

it is for us to discharge this reson-
sibility of maintaining unity and not
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allowing the matter to be decided on
the streets. It is certainly the busi-
ness of those who are in charge, not
-only of the Government and officials,
not only of political parties but even
-of non-political persons to see how
these matters can be kept away from
the streets, how these matters can be
discusseq and debated in the institu-
tions which have been set up for the
Ppurpose. It is for us to decide whe-
ther we believe in Parliament and the
parliamentary method or in mob rule,

It set exactly a year ago that the
election results were coming in and
they set the world wondering about
India’s stability. If there is stability
in India, it is not due to odd combi-
nations of Opposition parties but be-
cause the Centre is strong and stable
and fully capable of balancing the
instability of the States.... (Interrup-
tion). I had hoped that the opport-
unity to be in power and to bear res-
posibility would also give the opport-
unity to the Opposition parties to be
more responsible. But our hopes have,
unfortunately, been belied. I am
one of the people who had welcomed
these different governments and had
sincerely hoped that the opportunity
which our democracy gives even to
smaller parties to come into power
would have been better utilised.
‘What did we find? I am saying this
in sorrow—these parties set about
furthering their own ends and did not
hesitate to work against their own
colleagues in the various govern-
ments. For some parties, it has be-
come a pastime to make the Centre
a kind of bogey-man for all their
failures. I must say that I do not
think anybody in this country is taken
in by this posture. I hope that the
second year after the General Elec-
tions wil] see greater stability in the
States. We must now make up for
lost time and we have to regain the
tempo which two years of drought
and two wars have interrupted in the
-development of our country,

L]
Thig year, nature,have been kinder
to us. But, at the same time, we must
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not forget or ignore the human effort
which countless farmers, scientists
and officials have combined to put in
to give us a good harvest this year.
We want this record harvest to be

followed by many others. In science,

there is a saying that miracles occur

only when the scientist works hard

enough for them. If the House will
allow me a few minutes. I may tell

a story which I heard some years ago

visiting a farming community in

America. It is about a Negro who

was utterly destitute, living on the
charity of the village. There happen-

ed to be a very tiny plot of land which

was regarded as useless. So, the vil-

lage people said, “Why not give it to

him? Even if he cannot grow any-

thing, it wil] give him something to

do.” This poor man laboured day

and night and managed to take out all

the thorny weeds and all the rocks
and other things here and there and

even managed to grow something on

the plot of land. Later when the

village priest passed by, he remarked,

“John, that is a fine bit of work which

God and you have done together.”
John thought for 3 minute and said,

‘“Perhaps, you are right, Sir. But you

should have seen this plot of land

when God alone was in charge!”

Sir, no nation, not even the most
affluent nation, is without its ups and
downs. Np country is free from pro-
blems. In fact, as I have said so many
times, I believe, that problems in a
way determine the strength and the
stability of a nation, One of our
gravest problems is the problem of
food. The Minister of Food and Agri-
culture has already spoken on the food
situation. I think, Bihar has tested
the mettle and proved the capacity
of our wonderful people. Even in
the midst of our grave difficulties,
all kinds of programmes were pushed
through there and elsewhere. I should
like to emphasize that we are not
slackening our efforts either c¢n the
production front or on the procure-
ment front. We are installing 2 lakh
pump sets and digging 32,000 tube-
wells, to mention only two items. In
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the coming year, we shall provide 17
lakh tonnes of fertiliser as compared
to 13 lakh tonnes this year. Our effort
is to ensure that the spurt in agricul-
ture should spread to other flelds also.
Some of our new trade agreements
are expected to help us to overcome
the big slack in engineering industries.
I am sorry to say that some Members
are annoyed even about the economic
zgreements with the Soviet Union.

The Budget will soon be presented
to you. This morning my colleage,
the Deputy Prime Minister, has plac-
ed before us a detailed economic sur-
vey which we will have occasion to
discuss. Therefore, I need not go
into the details of this matter. But
the one thing that is rightly distres-
sing to us all and is engaging our
minds is the problem of unemploy-
ment, specially among our young
people and our young engineers., The
President's Address defines this pro-
blem, with clarity and frakness, It
has also put the solution in the right
perspective, by linking it to the growth
of the economy as a whole at a rate
and level which would absorb our
growing population and its growing
expectations. As economic activity
picks up, the economic situation should
also improve. But let us keep our
eyes on the long-term perspective.
Ultimately, it is better to have a suffi-
cient number of engineers and tech-
nicians, rather than to be starved for
them. Capital and equipment can be
found, but talent is more difficult to
have, trained personnel are more di-
ficult to find to run our industry.

Hon. members have referred to the
public sector. We fully share their
concern and we are ourselves anxious
and are taking every possible step to
see that the public sector attains the
maximum efficiency and the maximum
success as soon as possible.

AN, HON, MEMBER: It has already
attained.
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SHRIMATI INDIRA GANDHI:
Many projects have. But one thing,
you must also understand. It is very
easy for people to ask, why is the
public sector not giving profit. The
answer is simple. It is because it is
busy building a base; you cannot get
profit out of certain basic industries
immediately. But certainly where
there is inefficiency, where there are
other such grounds which will create
losses, those problems should be look-
ed into and are being looked into,

The Report of the Administrative
Reforms Commission has been entrus-
ted to a Committee of the Cabinet
and, Government's decisions 'will be-
placed before this House this very
Session, I hope very soon. I see the
Chairman nodding his head,

Inevitably, this debate, Sir, has
drawn out familiar arguments and
counter-arguments on economic poli-
cies and programmes, and the solu-
tions are not only varyving but, in
many instances, contradictory. I can
only make our own stand clear and
say what we on this side of the House
stand for. In the last two decades,
we have put our faith in the process
of planned development and, I think,
this faith has been fully vindicated.
But for the work put in this sphere,
it would not have been possible for
this nation to have overcome the
major challenges which were poseqd in
the last few years by repeated ‘ex-
ternal aggression as well as by severe
and unprecedented economic pro-
blems. I firmly believe that there is
no other alternative possible despite
the many passing difficulties that we
face. I do not want to go into this
matter in detail. I have, on earlier
occasions, explained the steps taken
for the formulation of the revised-
Fourth Plan and the work done on
the annual plan in the intervening
perjod.

It is indeed surprising that my hon.
friend opposite, Prof. Ranga is "1l
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harping on a plan holiday, especially
since the very captaing of industry on
whose behalf his party speaks are
urging the Government to increase
their investment. There can be no
holiday for this nation—not so long
as this party is in charge of the Gov-
ernment of this country, not so long
as their are hungry millions seeking
social justice.

Our objective, Sir, ig to rapidly
promote economic development and
inerease the wealth of the nation, to
promote greater economic and social
equality, greater equality of opport-
unity.

One of the prolems which makes
us sad ig our inability to do more for
the Scheduled Castes and Tribes and
also our landless labour. But I would
like to make clear that I am fully con-
scious of the gaps in these program-
mes, and that much more needs to be
done. We are trying to fill in those
gaps. However, at the same time, I
think, the House is aware that it is
the Congress party which took up this
programme initially and it is the
Congress party which is now taking
it up and trying to push it forward.
In the same way, T must express my
concern for all the minorities of
India. Here again we are deeply
conscious of all that we owe them.
‘We are constantly looking at this pro-
blem and are in touch with people
from many organisations both other
political parties and non-political
organisations, to see what can be done
to delal with it, and with the commu-
nal tension which rears its ugly head
from time to time.

I had not really wanted to speak on
language on this oeccasion, Sir, but
many hon. Members have touched
upon it. One of the last speakers, the
hon. Member, Shri Viswanatham used
a word, saying that I should be ‘firm’
and suggested that I was not firm on
the last occasion. Now, vou see, in
launguage, as in many other rgatters
each person interprets words or at-
titudes from his own point of view.
If T agree with Shri Viswanatham,
whatever I do, he will consider me
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to be firm. But if I agree with some
other person, he will think I am not
being firm and that I am giving way
to him, If I listen to Shri Viswa-
natham, them the other person will
feel thet I am not firm because I am
not listening to him. It is very di-
fficult to know what exactly the word
‘firm' means. [ think, Sir, that I
have been very firm on the basic issue,
and we must understand what the
basic issue was. The basic issue was
to see that certain assurances which
had been givin to the non-Hindi
speaking people by my father and
Shri Lal Bahadur Shastrj should be
honoured. That is why it was im-
portant to bring this Language Bill
here and that is what we did. Now,
it is true that when it came to the
House the Hindi-speaking people fell
that it was going to create a difficult
situation for them. So, what did we
do? We did not change any basic
thing in the Act. We did not take
any position which would take away
or lessen the assurance which was
given to the non-Hindj speaking peo-
ple. What we did was merely to add
to the burden of whom? Not of the
non-Hindi speaking people, but of the
Central Secretariat officials, in " that
they have now to provide translations-
not only from Hindj into English, but
alsp English inte Hindi. This was
the one thing that took place. It was
made very clear by the Home Minis-
ter here in this House that this bur-
den would be no ug and not on the:
those who do not wish to use Hindi.

SHRI G. VISWANATHAN
diwash): The Home Minister defi-
nitely stated in this House. He said
in this House that the burden willl be
on non-Hindi speaking people. It was
said in this House.

(Wan-

SHRI S. KANDAPPAN (Mettur):
On a point of order. She just now
said that the Home Minister did not
say that there would be an unequal
burden on the non-Hindi speaking
people.

SHRI G. VISWANATHAN: Shri
Chavan is here. (Interruptions).
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15 hrs,

SHRI S. KANDAPPAN: This 1s
‘very relevant.

MR. SPEAKER: The hon. Members
have had their say.

SHRI S. KANDAPPAN: What the
Home Minister said on record, that
that thi sis an unequa]l burden. But
sghe says he has not saig that.

SHRIMATI INDIRA GANDHI: 1
-did not say that. I am saying what
the fact is.

Now, it is true that there will be
a burden on everybody. I happen
to come from a Hindi-speaking ‘area
(Interruptions). Let Prof. Ranga
please listen to me,

SHRI RANGA: Did he not say so?

SHRIMATI INDIRA GANDHI: 1
was sitting in the House when the
Home  Minister was speaking. I
remember perfectly what he said

SHRI G. VISHWANATHAN: You
‘have forgotten the whole thing.

SHRIMATI INDIRA GANDHI:
Naturally, when a new step is taken,
it imposes a burden. It imposes a
‘burden on those who have to learn
&8 new language. But those hon. Mem-
bers who come from the non-Hindi
Stateg perhaps do not realise that the
‘burden of learning Hindi is only
slightly lesser on most people who
live in the Hindi-speaking States. I
-can say for myself that the language
that is now spoken here is for me au
entirely now language, and I have
had to learn 1t a new.

SHRI S. KANDAPPAN: It is a
childish argument.

SHRI HANUMANTHATYA (Banga-
lore): He gught to be more dignified.

SHRI S. KANDAPFAN: The Prime
Minister just claim that this is &
burden for the Hindi people. what
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does she mean? This is an impossible
position (Interruptions).

MR. SPEAKER: Let the Prime
Minister have her say.

AN HON. MEMBER: He must
behave properly.

MR. SPEAKER: May I tell hon.
Members that all of them have had
their say?

AN HON. MEMBER: Not all,
MR. SPEAKER: Of course, not all.

SHRI S. KANDAPPAN: We can
appreciate that she is Hindi-speaking,
but not this kind of argument.

SHRI ANBAZHAGAN: She should
be reasonable.

SHR] 5. KANDAPPAN: This kind
of statement should not be made on
the floor of the House.

MR. SPEAKER: She is Prime Mi-
nister of the country. You may not
agree with her, not all of you. I do
not expect that. In a democracy,
cent per cent agreement will not be
there. But still I am sure you can
all give her a patient hearing.

SHRI S. KANDAPPAN: Not this
kind of reasoning.

SHRIMATI INDIRA GANDHI:
Obviously, those hon. Members do not
know the languages that are spoken
in the north or the great diversity
which we have within this area. Any-
way, if they object to this remark, I
do not want to make it. But it does
not change the facts. If you object,
it does not change the facts.

SHRI RANGA: It is certainly your
language, not ours,

SHRIMATI INDIRA GANDHI:
Any new step does impose a burden
on somebody or the other. What
the Home Minister said was that the
burden would be a little more on
the non-Hindi-speaking people. He
had said that, but he added that
whatever this difficulty, we would
discuss it and we would find ways
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of minismising it It was necessary
for us to sit and talk and see what

were the ifficulties of the people of

tl:}e d.iﬂ‘erent States as well as the
difficulties of the administrators. He
did say that also, o

Therefore, from the beginning we
did not say that we had closed 11inds
or that we were not going to do any-
thing about the matter, but we said
that we are quite willing and anxious
to discuss this matter. I repeated it
yesterday in the other House, as my
bon. friend, Shri Viswanatham, men-
tioned just mow. I think this ques-
tion is still exciting tog much passion
and emotion to speak more abeut it
now. Therefore, I am sorry I initiat-
ed it. I think the least that is said
about it from now until tempers calm
down, the better it is; then we may
all be in a better position to sit toge-
ther and to discuss it and try of find
a way out which will strengthen the
unity of the country and facilitate
communication not only between all
of us who have had the privilege of
a higher education but even amongst
those who have pot had that privi-
lege. The time has now come when
we should give them also this equality
of opportunity and lessen this class
distinetion which has grown through
language.

My hon, friends, Prof. Ranga and
Shri C. C. Desai, have advised me
to quit. I thank them for the advice.
Prof, Rang; gave the same advice, as
many older members of this House
will remember, both to my father
end to Shri Lal Bahadur Shastri,

I am pglad to be in good company. -

The hon. Member, Prof, Ranga, has
been a true nationalist But what
can ] say about the other hon. Mem-
ber? He has held high positions in
Government. He has been in the
Indian ,Civil Service. He has been
in the Indian Civil Service at a time
when the rest of us were in prison,
when some of our colleagues were
shit and others were being hanged..
{Interruptions.) Thereafter, * he
astablished himself jn business.
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SHRI NATH PAI: Your {father
made him the High Commissiiner in
a foreign mission. "You pampered
them ard you rewarded them. You
depended upon them and you con-

t::.nue to depend upon.... (Interrup.
tions.)

fFms g grf whrw gy ?

SHRIMATI INDIRA GANDHI:
After having been in office for a
long time, he has chosen to enter
politics now. ... (Interruptions.)

ste e Tta . wegera fadar &
fovmr & aman 7

SHRIMATI INDIRA GANDHI: It
is very amusing to see the hon.
Members opposite. They feel that
they can say anything they like but
if we say the smallest thing, you see
the anger ip their faces, What does
it show? It is only when you have
no argument that you show anger
like this. One Member said that I
made a childish remark when 1 said
that there were many dialects in the
North. But it is not childish for Mr.
Nath Pai to say that my speeches
are written by the officials! T should
like him to come and see whether
they write my speeches.... (Inter-
ruptions.) It is upto them to make
any kind of remarks they like....
(Interruptions.) I am not angry. 1
have to ghout like this only because
they are shouting. Anyway, it is
only we who have passed through
the ordeal of sacrifice who know
better where the gshoe pinches and
how to conduct our affairs and
evolve policies and programmes cal-
culated to promote the interests of
our country. It is presumptuous on
the part of the people who have not
gone through this, who have no idea
of the hardships of people who live
in the villages or what sacrifices are
our poor people forced to make, to
tender us advice.... (Interruptions.)
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SHRI RANGA: Is it not presump-
tuou on their part to talk in this
manner? Is this not the most irres-
ponsible manner to talk? What
does she think of this House? They
are here by contesting elections, by
getting the votes of the people. She
is a baby compafed to these people.
Does it lie in her mouth to speak in
this irresponsible manner? Nobody
else is childish. ... (Interruptions.)
Go to another subject.

SHRIMATI INDIRA GANDHI: 1
shall go to gnother subject only
when I want to do so.

SHRI RANGA:
such irresponsible
your own services.

Do not talk in
manner about

SHRIMATI INDIRA GANDHI: Is
it not being irresponsible for hon.
Members to ask us to resign on
every single question?

SHRI RANGA: You ought not to
talk in this irresponsible manner,

SHRIMATI INDIRA GANDHI: I
was only referring to Prof. Ranga’s
remarks which he makes on this
issue. It is not for them to say who
should bel our leader. That state-
ment was equally irresponsible if
my remark is considered irresponsi-
ble...... (Interruptions.)

SHRI RANGA: Your Government
depends upon their advice.

SHRIMATI INDIRA GANDHI: The
ICS people are welcome to give
advice in matters in which they
have been trained. They have not
been trained in the political schoul of
service and sacrifice.

SHRI J. MOHAMMED IMAM
(Chitradurga): Sir, on a point of
erder.

SOME HON. MEMBERS : Sit down.

MR. SPEAKER : The Prime Minis-
ter is not yielding. Please sit down.
(Interruption).

SOME HON. MEMBERS: Let the
Prime Minister sit down.
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MR. SPEAKER: Order, order. Let
us hear the point of order raised
by. the hon. Member and let us Lear

the Prime Minister. I feel I am
belpless now!
BHR] J. MOHAMMED IMAM: I

kave listened to the speech of the
Prime Minister; I would fike to sub-
mit that it is expected of the Prime
Minister to show all courtesy to the
Members who might have opposed
the policy of the Government and
her policy. But I regret very much
that she has cast aspersion on the
Members of the Opposition. Firstly,
she says that the Members of the
Oppostion have never lived in any
village.

MR, SPEAKER: This is not a point
of order. You are commenting om
her speech.

AN HON, MEMBER: It is a point
of disorder.

MR. SPEAKER: That is not point
of order. You are making a speech.
Please resume your seat. May I
appeal to both sections of the House?

SHR] J. MOHAMMED IMAM: She
cast aspersions on the Members of
the Opposition; and secondly, she
said that ICS officers were nst train-
ed in the political school of service
and sacrifice

MR. SPEAKER: Order, order.
After all, we have had five days”
discussion; not one or two days.

AN HON. MEMBER: She was
angry.
MR. SPEAKER: Angry in the

sense that, when interruptions were
there on both sides, there is beund
to be a little loss of temper. After
all, when you interrupt and do all
that, naturally she is also—(Interrup-
tion.)

SHRI HEM BARUDA: Sir, do not
try to defend the Prime Minister's
anger: She is very angry. (Inter-
ruption). -
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MR. SPEAKER: I appeal to both
sides of the House., Let ys hear the
Prime Ministers reply You have =o
many opportunities in this House
when you can raise the points

theough so many motions later on,-

it you do not agree with them, You
have the rihgt later on to move so
many motions; the npo-confidence
motion is also coming. So many
other motions are coming. You have
the right to say something. Will you
all kindly listen now to the Prime
Minister?

SHRI D. N. PATODIA (Jalore):
Can the Prime Minister speak some-
thing which goes against the funda-
mental right of a citizen?

MR. SPEAKER: Order,
Now, please sit down,

SHRI D. N. PATODIA: Can the
Prime Minister say that on ICS offi-
cer is not trained to take any action

in politics? Is she permitted to say
107

order.

MR, SPEAKER: She did pot
that.

SHRI D. N. PATODIA: She did say.
1 request that those words should
be expunged.

say

MR. SPEAKER: She did not say
‘that nobody can take action. She
only said he has not gone through
-this mill of political suffering and all
that. She did not say that ICS men
cannot do that. (Interruption).

SHRI C. C. DESAI (Sabar-
kantha): In so far as election is
concerned, I fought the elections in
villages on principles and not on
names. (Interruption).

MR. SPEAKER: Now, let me
appeal, for Heaven's sake, do not
make any more interruptions,

SHRIMATI INDIRA GANDIL: I
welcome the point which the hon.
Member has made just now, about
-courtesy being shown to all Mem-
‘bers, and I only hope that he will
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see to this aspect from the side od

the Opposition on other occasions
also.

Now, turning to External Affairs
there was hardly afly new point
raised; the usual points were there
on Viet Nam and West Asia. and
there is not much to swc:nthin.
as this opportunity is given to us
time and again. Tht conflich in
Viet Nam and its escalation is some-
thing that saddens us very greatly,
and it is of great concern to us. What
happens in South-East Asia is of very
Ereat concern to us in India. We
have always maintained that the so-
lution cannot be a military one and
later events have proved the rightness
of our asgsessment. Today our view
is shared by @ growing number of
nations. We still maintain, as we said
many months ago, that the first step
should be the stoppage of the bomb-
ing of North Vietnam and that this
would lead to other steps which could
take the conflict from the battlefieid
on to the conference table.

There were references here to
West Asia. Here again, we have
always stood for the principle that
no party should be allowed to keep
the fruits of aggression and that
every country should be able to live
in peace and security.

SHRI KANWAR LAL GUPTA:
(Delhi Sadar): What about Pakis-
tan?

SHRIMATI INDIRA GANDHI:
Regarding Pakistan and China, the
President in his Address has stated
our stand....

SHRI HEM BARUA: What about
China enjoying the fruits of aggres-
sion in Ladakh?

SHRIMATI INDIRA GANDHI: I
do not think I have anything to add
at this moment about either Pakis-
tan or China.

Some hon, members Have refer-
reg in their amendments and other-
wise to the new gituation in the
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[Shrimati Indira Gandhi]

Indian Ocean area, We maintain a
close and careful watch over the
political and other developments in
this area and have noted the inten-
tion of the British Government to
withdraw militarily from there in
the near future. Our relations with
all these countries of South-and
South-East Asia are very friendly
and cordial and continue to grow
satisfactorily. We feel that the secu-
rity of these countries can best be
ensured not through military alliances
but by the strength of their national
economies and by their political stabi-
lity.

One hon. member said that I
should not say anything about the
Kutch Award. But as I mentioned
at the beginning of my speech, I
feel that this ommission would be
comspicuous.

SHRI S. KUNDU: On a point of
order, Sir.

MR. SPEAKER: When Mr. Viswa-
nathan "and other members were
speaking about the Kutch Agreement,
you were there and you did not raise
any point of order. I have given
my ruling.

SHRI S. KUNDU: With all respect
to the Chair, I submit that no point
of order was raised at that iime,
Now I am raising it. Rule 343 says:

“No member shall anticipate
the discussion of any subject of
which notice has been given,
provided that in determining
whether a discussion is out of
arder on the ¢round of antieipa-
tion, regard shall be had by the
Speaker to the probability of the
matter anticipated being brought
before the House within a
reasonable time.”

wWithin 3 days, on Tuesday next,
the no-confidence motion is coming
up. There are several earlier rul-
ings glso. Shall I refer to them?

MR. SPEAKER: Not necessary.
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SHRI S. KUNDU: The only thing
is, she is not to read her prepared
text on this,
SHRI K, NARAYANA RAO (Bob-
bili): May I make a submission?

MR. SPEAKER: No»submission. I
do pot want any reply to that point

of order, unless you have a point of
order,

SHRI K. NARAYANA RAO: My
point of order is....

MR. SPEAKER: That he cannot
raise a point of order? (Interrup-
tions).

SHRI G. VISWANATHAN: Mr.
Kundu's point of order has not been
disposed of yet. (Interruptions).

MR. SPEAKER: There is no point
of order. On what issue your point of
order ‘is I am not able to understand.
He may kindly resume his seat.

When the no-confidence motion was
admitted I had mentioned that it was
a single-line motion. Now the Prime
Minister is speaking under Rule 20
which says:

“The Prime Minister or any
other Minister, whether he has
previously taken part in the dis-
cussion or not, shall on behalf of
the Government have a general
right of explaining the position of
the Government at the end of the
discussion. .. ... "

If all the hon. Members of all parties
had a right to speak about this, she
has also @ right and she can explain
the position.

SHRI S. KUNDU: Sir, you have
given your ruling and we accept it
But your predecessor has also given
some rulings on this. .

MR. SPEAKER: I do not want any
further explanation.

SHRIMATI INDIRA GANDHI: sir,
I would have very snuch liked to ob-
lige the hon. Member and agree to
his request had this not been such an
important matter and had we not to
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walt for three full days before the
House meets again, Then I will be re-
plying only on the 28th. Therefore . .

SHRI S. KUNDU: I am only saying
that it will prejudice the discussion..
(Interruptions).

SHRIMATI INDIRA GANDHI: Sir,
gince I made my statement in the
House on this subject, the introductory
and concluding chapters of the Award
have been received.

With ‘your permission, Sir, I lay on
the Table, of the House a set of these
documents.* Copies of these are
. under print and ag soon as they are

ready, perhaps by Sunday or at the
latest by Monday, they will be made
wvailable to the Lok Sabha Secretariat
tor hon. Members who are interested.

We are closely examining the
Award. But in the meantime, since
some anxiety has been expressed
sbout the position relating to certain
points, I should like to share with the
‘House the information that the Award
has determined that Point 84, Sardar
Post, Biar Bet, Karim Shahi, Bavarla
Bet, Sarf-Bela Bet, Vighokot, Gainda
Bet, and the entire Nara Bet Chain,
lie on the Indian side of the border.
A marginal area to the south of
Rahimlki Bawar, including Pirel Valo
Kun and Kanjar Kot, and Dhara
Barni and Chhag Bet are determined
to lie on the Pakistan gide of the
border.

st frad : gm foir ®) d
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SHRIMATI INDIRA GANDHI: As
I have said earlier, as soon as the
examination is complete, a further
statement will be made. We shall na-
turally hofour our commitments. I
teel it would be 3 sad day if we fail
to meet an international commitment.
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SHRIMATI INDIRA GANDHI: Sir,
1 would like to repeat the point with
which I started. It is the question of
viclence on the streets and the feeling
of parochalism, This is a national
pmblmn. 1 fail to understand how it
is that a handful of people can create
90 much trouble even when a majority
are not with them on some of these
occasiong and on some of these issues,
Hou can @ small minority terrorise
a larger mmjority into either just.
tolerating them or encouraging them?
It obviously shows that there 15 a
great need to mobilise the entire com-
munity against these actg of violence
and against the tyranny of the mino-
rity and this is where political and
non-political citizens of this country
should also take a hand and help to
control such activities. Ag far as the
wverage citizen is concerned, it is pot
right for him to say that he is wnot.
concerned. It is something with which
he is wvery much concerned, because-
it affects not only hic daily life but
the future of his children.

In this connection, I should like to
say a word about the various senas
which are cropping up all over the
place. I cannot understand what
battles these senas are going to fight.
As I see the Indian situation there
is only one battle to fight and that is
the battle against poverty. And it
requires only one sena and that is the
sena of a united, determined Indian
people. 1 was greatly heartened to
hear one or two voices from the other
side—Acharyaji's and hon’ble mem-
ber, Shri Vajayes's recognising this.
Since Shri Vajpayee ig the leader of
a party, if he feels this way, I am
sure he will exercise his influence to
see that op these national problems
we can work together.
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*Placed in Library, See No. LT-210| 68.
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SHRI M. L. SONDHI (New Delhi):

If you want to get some more terri-

tory, you will get our co-operation,
but not for the loss of territory.

SHRIMATI INDIRA GANDHI:

was talking about the communal situa-’

‘lion and the violence that goes about
tlue to comunal tension. I think these
e issues which deserve to be placed
‘wbove party, region, caste and creed.
As 1 said earlier on, and as Shri Nath
Pai said the other day—I am saying
this only to attract his attention to
this side—we should be Indians first
and Indians last. 1 ask the same
question, 1 repeat the question which
Acharyaji put to us: are we likely to
secure this objective if the opposition
always adopts a negative and oppos-
ing role, regardless of the issues be-
fire us?

AN HON. MEMBER: What about
« nu?
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SHRIMATI  INDIRA GANDHI :
There jis clear evidemce thet we are

. following the policies and measures

which the Congress have evolved
after years of consideration and deli-
beration. They are in accord with
modern trends. But the difficulties in
solving these problems have not been
mitigated by the opposition but, I
am sorTy to say, they have been in-
creased. However, jt is still not too
late for us to get together to evolve
methods of working together on cer-
tain issues which can be recognised
or identifiej as national issues. As
the President said, on our part, we
shall continue to work for such u
national co-operative approach to-
ward the major national problems.
Indeed, we shall welcome every effort
towards a united and determined
effort by this nation to solve these
problems and to march ahead and I
am convinced that it shall do so.

MR. SPEAKER: Before I put the
motion to the vote, I have to dispose
of the amendments. I will put sepa-
rately those amendments which ‘are
pressed,

1 shall first put amendments Nos. 30
and 31 moved by Shri Nayanar to the
vote of the House.

Amendments Nos. 30 ang 31 were put
and negatived.

MR. SPEAKER: 1 now put Amend-
ment No. 80 moved by Shri Kanwarlal
Gupta to the vote of the House.

The question is:
“That gt the end of the motion,
the fol'owing be udded, namely:i—

“byt regret that there is no
ntention in the Address of tne
need for abolition of food zones
in country.” (80).
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The Lok Sabha divided:

Division No. 2]

Amat, Shri D,

Amin, Shri R. K.

Bansh Narain Singh.
Shri

Basi, Shri S. S,

Brij Bhushan Lal, SBhri

Deb, Shri D. N.

Deo, Shri K. P. Singh

Deo, Shri P. K.

Deo, Shri R. R. Singh

Gowd, Shri Gadilingana

Gowder, Shri Nanja

Gupta, Shri Kanwar Lal

Jha, Shri Shiva Chandra

.* Khan, Shri Zulfiquar Al

Koushik, Skri K. M,

Kushwah, Shri Y. S.

Achal Singh, Shri
Ahirwar, Shri Nathu

Ram
Ahmed, Shri F. A.
Ankineedu, Shri
Arumugam, Shri R. 8.
Babunath Singh, Shri
Bajpai, Shri

Shashibhushan
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.
Bhagat, Shri B. R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash

Singh, Shri
Bharat Singh, Shri
Bhola Nath, Shri
Bohra, Shri Onkarlal
Butta Singh, Shri
Chanda, Shri Anil XK.
Chanda, Shrimati

J;
Chatterji, Shri

Krishna Kumari
Chaturvedi, Shri R. L.
Chaudhary, Shri

Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y, B.*
Dalbir Singh, Shri
Das, Shri N. T.
Dasappa, Shri Tulsidas
3261 L.8. —90

AYES

Limaye, Shri Madhu
Lobo Prabhu, Shri
Majhi, Shri M.
Mohamed Imam, Shri J.
Muthusami, Shri C.
Naik, Shri G. C.
Naik, Shri R. V.
Nayar, Shrimati

Shakuntala
Patel, Shri J. H.
Patodia, Shri D. N.
Puri, Dr. Surya Prakash
Ramamoorthy, Shri S. P.
Ramji Ram, Shri
Ranga, Shri
Ranjit Singh, Shri
Ray, Shri Rabi

NOES

Dass, Shri C.
Deoghare, Shri N. R.
Desai, Shri Morarji
Dhillon, Shri G. S.
Dinesh Shingh, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D,
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganeh, Shri K. R.
Ganga Devi, Shrimati
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Girja Kumari,

Shrimati
Hari Krishna, Shri
Harzarika, Shri J. N.
Hem Raj, Shri
Jadhav, Shri

Tulshidas
Karan Singh, Dr.
Kasture, Shri A. S.
Kedaria, Shri C. M.
Khan, Shri M. A.
Khanna, Shri P. K.
Kinder Lal, Shri
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Kushok Bakula, Shri
Laskar,»Shri N. R.
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Masahajan, Shri Vikram

Chand
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Santosham, Dr. M.

Sharda Nand, Shri

Sharma, Shri Beni-
Shanker -

Sharma, Shri Ram
Avtar

Shastri, Shri Raghuvir

Singh

Shastri, Shri Shiv
Kumar

Singh, Shri J. B,

Sondhi, Shri M. L.

Sreedharan, Shri A.

Tapuriah, Shri 8. K.

Viswanatham, Shri
Tenneti

Xavier, Shri S.

-

Maharaj Singh, Shri
Malhotra, Shri Inder J.
Masuriya Din, Shri
Mehta, Shri Asoka
Minimata Agam Dass
Guru, Shrimati
Mirza, Shri Bakar All
Mishra, Shri G. S.
Mohammad Yusuf, Shri
Mondal, Shri Jugal
‘Mukerjee, Shrimati
Sharda
Naghnoor, Shri M. N..
Nahata, Shri Amrit
Pandey, Shri K. N.
Panigrahi, Shri
Chintamani
Pant, Shri K. C.
Parmar, ShriBhaljibhai
Pratap Singh, Shri
Parthasarathy, Shri
Patil, Shri Anantrao

- Patil, Shri Deorao

Poonacha, Shri C. M.
Qureshi, Shri Mohd.
Shaffl .
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri -
Rajani Gandha, Kumari
Rajasekharan, Shri
Ram, Shri T.
Ram Dhan, Shri
Rem Dhani Das, Shri
Ram Subhag Singh, Dr.
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Kam Swarup, Shri

Rana, Shri M. B.

Randhir Singh, Shri

Rane, Shri

Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri K.
Narayana

Rao, Shri J.
Ramapathi

Rao, Shri Thirumala

Rao, Dr.V. K. R. V.

Reddi, Shri G. S.

Reddy, Shri P.
Antony

Reddy, Shri R. D.

Reddy, Shri Surendar

Rohatgi, Shrimati

Sushila

Roy, Shri Bishwa-
nath

Sadhu Ram, Shri
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Saigal, Shri A.S.
Salve, Shri N. KP.
Sambasivam, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Savitri Shyam,
Shrimati
Sayeed, Shri P. M.
Sen, Shri Dwaipayan
Shah, Shrimati Jayaben
Shambhu Nath, Shri
Sharma, Shri M. R.
Shastri, Shri B. N.
Shastri, Shri
Sheopujan
Sheo Narain, Shri
Sheth, Shri T. M.
Shiv Chandika
Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidya
Charan
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Siddheshwar Prasad,
Shri

Sinha, Shri Satya
Narayan

Sonar, Dr. A. G.

Surendra Pal Singh,
Shri

Sursingh, Shri

Suryanarayana, Shri
K.

Swaran Singh, Shri

Tiwary, Shri K. N.

Uikey, Shri M. G.

Veerappa, Shri
Ramachandra

Venkatasubbaiah,
Shri P.

Virbhadra Singh, Shri

Vyas, Shri Ramesh
Chandra

Yadav, Shri Chandra-
jeet.

MR. SPEAKER: The result of the
Division is:

Ayes #4; Noes 141°*

The motion was megatived.

MR. SPEAKER: Now, I put Amend-
ment No. 92 moved by Shri Madhu
Limaye to the vote of the Mouse.
The Amendment NO. 92 was put and
negatived

MR. SPEAKER: I will now put Mr.
Masani’s amendment, Amendment
No. 98, to the vote of the House.

The question is:

“That at the erd of the motion,
the following be added, namely:—
‘but regret that while referring

to the question of the reorganisa-
tion of a border State .like
Assam, no reference whatsoever
is made in the Address to the
deplorable attack on Indian citi-
zens of non-Assamese origin and
their property that took place in
broad daylight in Gauhati and
other places in Assam on Repub-
lic Day, 26th January, 1968 re-
sulting in a large number of
them becoming homeless and in
the destruction of property worth
crores of rupees as a result of
the denial of even elementary
protection to those who were left
at the mercy of the mob.’” (98)

The Lok Sabha divided:

Division No. 3] BT

AYES

Amat, Shri D.

Amin, Shri R, K,

Anbazhagan, Shri

Bansh Narain Singh,
Shri

Basi, Shri S. 8.

Bharat Singh, Shri

Brij Bhushan Lal, Shri
Chittybabu, Shri C.
Deo, Shri K. P. Singh
Deo, Shri P. K.
Deo, Shri R. R.

Singh
Desai, Shri C. C.

[1544 hrs.

Dhirendramath, Shri

Gowd, Shri IGadi-
lingana

Gowder, Shri Nanja

Gupta, Shri Indrajit

Gupta, Shri Kanwar
Lal

*Sarvashri B. N. Bhargava, V. N. Jadhav,

Singh Mahida,

for ‘NOES’.

Hanumanthaiya,
Ramanand Shastri, M. Y. Saleem and Shrimati Sucheta
Kripalani also wanted to vote

Narendra
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Jha, Shri Shiva
Chandra

Kandappan, Shri S.

Khan, Shri Latafat
Ali

Khan, Shri Zulfiquar
Ali

Kikar Singh, Shri
Kirutinan, Shri
Koushik, Shri K. M.
Krishnamoorthi, Shri
V.
Kushwah, Shri Y. S.
Lobo Prabhu, Shri
Majhi, Shri M.
Mayavan, Shri
" Meghachandra,
Shri M.

Achal Singh, Shri
Ahirwar, Shri Nathu
Ram
Ahmed, Shri F.A
Ankineedu, Shri
Arumugam, Shri R. 5.
Babunath Singh Shri
Bajpai, Shri Shashi-
bhushan
Bajpai, Shri Vidya
Dhar
Barua, Shri Bedabrata
Barua, Shri R.
Bhagat, Shri B, R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhandare, Shri R.D.
Bhanu Prakash Singh,
Shri
Bhargava, Shri B. N.
Bhola Nath, Shri
Bohra, Shri Onkarlal
Buta Singh, Shri
Chanda, Shri Anil K.
Chanda, Shrimati
Jyotsna
Chatterji, Shri
Krishna Kumar
Chaturvedi, ShriR. L.
Chaudhary, Shri
Nitiraj Singh *
Chavan, Shri D. R.
Chavan. Shri Y. B.
Dalbir Singh, Shri

PHALGUNA 4, 1889 (SAKA)

Mohamed 'Imam,
Shri J.
Muthusami, Shri C.
Naijk, Shri G. C.
Nair, Shri Vasu-
devan '
Patel, Shri J. H.
Patil, Shri N. R.
Patodia, Shri D. N.
Puri, Dr. Surya
Prakash
Ramamoorthy, Shri
5 P
Ramji Ram, Shri
Ranga, Shri
Ranjit Singh, Shri
Ray, Shri Rabi
Sambhali, Shri Ishaq
Santosham, Dr. M.

NOES

Das, Shri N. T.
Dasappa, Shri
Tulsidas
Dass, Shri C.
Deoghare, ShriN.R.
Desai, Shri Morarji
Dhillon, Shri G. S.
Dinesh Singh, Shri
Dwivedi, Shri
Nageshwar
Ering, Shri D.
Gajraj Singh Rao, Shri
Gandhi, Shrimati
Indira
Ganesh, ShriK. R.
Ganga Devi, Shrimati
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Girja Kumari, Shrimati
Hanumanthaiya, Shri
Hari Krishna, Shri
Hazarika, Shri J. N.
Hem Raj, Shri
Jadhav, Shri Tulsidag
Jadhav, Shri V. N.
Karan Singh, Dr.
Kasture, Shri A, S.
Kedaria, Shri C. M.
Khan, Shri M. A,
Khanma, Shri P. K.
Kinder Lal, Shri
Krioalani, Shrimati
Sucheta
Krishnan, Shri G. Y.

Address (M) 310C

Sharda Nand, Shri

Sharma, Shri Beni
Shanker

Sharma, Shri Ram
Avtar

Shastri, Shri Rama
Avatar

Shastri, Shri Raghuvir
Singh

Shastri, Shri Shiv
Kumar

Singh, Shri J. B.

Sivasankaran, Shri

Sondhi, Shri M. L.

Tapuriah, Shri S. K.

Viswanatham, Shri
Tenneti

Viswanathan, ShriG.

Xavier, Shri S.

Kureel, Shri B. N.
Kushok Bakula, Shri
Laskar, Shri N, R.
Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram
Chand
Maharaj Singh, Shri
Mahida, Shri Narendra

Singh
Malhotrn, Shri Inder

Masunyn Din, Shri
Mehta, Shri Asoka
Minimata Agam Dass
Guru, Shrimati
Mirza, Shri Bakar Ali
Mohammad Yusuf, Shri
Mondal, Shri Jugal
Mrityunjay Prasad,
Shri

Mukerjee, Shrimati
Sharda .
Naghnoor, ShriM. N.
Nahata, Shri Amrit
Pandey, Shri K. N.

Panigrahi, Shri
Chintamani

Pant, Shri K. C.

Parmar, Shri
Bhaljibhai

Pratap Singh, Shri

Parthasarathy, Shri

Patil, Shri Anantrao
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Patil, Shri Deorao

Poonacha, Shri C. M.

Qureshi, Shri Shaffi

Radhabai, Shrimati B.

Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Rajani Gandha,
Kumari

Rajasekharan, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das,
Shri

Ram Subhag Singh,
Dr.

Ram Swarup, Shri

Rana, Shri M. B.

Randhir Singh, Shri

Rane, Shri

Rao, Shri Jaganath

Rao, Dr, K. L.

Rao, Shri K. Narayana

Rao, Shri J.
Ramapathi

Rao, Dr. V. K. R. V.

Reddi, Shri G. S.

"FEBRUARY 23, 1968 .

Reddy, Shri P.
Antony
Reddy, Shri R. D.
Reddy, Shri Surendar
Rohatgi, Shrimati
Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri
Sajgal, Shri A. S.
Saleem, Shri M. Y.
Salve, Shri N.X.P.
Sambasivam, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sen, Shri Dwaipayan
Shah, Shrimati Jayaben
Shambhu Nath, Shri -
Sharma, Shri M. R.
Shatri, Shri B, N.
Shastri, Shri Rama-
nand
Shastri, Shri
Sheopujan
Sheo Narain, Shri

‘of India (Res.) 3102

Shiv Chandika Prasad,
Shri

Shukla, Shri S.N

Sukla, Shri Vidya
Charan

Siddheshwar Prasad,
Shri

Sinha, Shri Satya
Narayan

Sonar, Dr. A, G,

Surendra Pal Singh,
Shri

Sursingh, Shri

Suryanarayana, Shri K,

Swaran Singh, Shri

Tiwary, Shri K. N,

Uikey, Shri M. G.

Veerappa, Shri
Ramachandra

Venkatasubbaiah, Shri
P.

Virbhadra Singh, Shri

Vyas, Shri Ramesh
Chandra

Yadab, Shri Chandra
Jeet

MR. SPEAKER: The result of the
Division is:
Ayes 58*; Noes 144t
The motion was negatived.

MR. SPEAKER: I now put Mr.
Indrajit Gupta’s amendments, Amend-
ments Nos. 118 and 128 to the vote
of the House.
Amendments Nos.
put and negatived.

MR. SPEAKER: I now put Mr.
Tenneti Viswanatham’s amendment,
Amendment No. 373, to the vote of
the House.

Amendment No. 273 was
negatived.

MR. SPEAKER: [ now put the
other amendments to the vote of the
House.

The olher amendments Nos, 1 to 4;
12 to 16; 17 to 29; 32; 43 to 55; 68 to

118 and 126 we: v

put and

72; 74; 81 to 84; 93 to 97; 99 to 102;
106 to 117; 119 to 125; 127 to 134;
158 to 160; 170 to 178; 230 to 245;
260 to 272 and 274 to 276 were put
and negatived.

MR. SPEAKER: I will now put the
main Motion, moved by Shri Chandra
Jeet Yadav to the vote of the House.

The Question is:

“That an Address be present-stll
to the President in the following
terms:—

“That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver +to

both  Houses of Parliament
assembled together on the 13th
February, 1868 ’

The Lok Sabhg divided:

*Sarvashri A. Sreedharan, Ghayoor Ali Khan, Madhu Limaye, Anbuche-
shian and Shrimati Shakuntala Nayar also wanted to vote for ‘AYES.
+Shri G. ¢': Dixil slsc wanted t vcte for ‘NOES':
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Division No. 4]

Achal Singn, Bori
Anirwar, Snri Nathu
Ham .
Ahmed, Shri F.A
Angineedu, Shri -
Arumugam, Shri R.S,
Babunath Singh, Shri
Bajpai, Shri Snashi-
bhushan
Bajpai, Shri Vidya
Dhar

Barua, Shri Bedabrata
Barua, Shri R.
Bhagat, Shri B, R.
Bhagavati, Shri
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Bhanu Prakash Singh,
Shri
Bhargava, Bhri B. N.
Bhola Nath, Shri
Bobra, Shri Onkarlal
Butg Singh, Shri
Chanda, Shri Anil K
Chanda, Shrimati
Jyotsna '
Chatterji, Shri
Krishna Kimnar
Chaturvedi, BhriR. L.
Chaudhary, Shri
Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Y. B.
Choudhary, 8hri Valmik
Dalbir Singh, Shri
Das, Shri N. T.
Dasappa, Bhri
Tulsidas
Dass, Shri C.
Deoghare, ShriN.R.
Desai, Shri Morarji
Dhillon, Shri G. S,
Dinesh Singh, Shri

PHALGUNA 4,

AXES

Ganga Devi, Sh.imati
Gawvit, Shr1 Tukdram
Gnhosn, Sar1 Srmalkanti
Gir)a Kumari, Shrimati
Hanumanthaiya, Shri
tari Krishna, Shri
Hazarika, Shri J. N,
Hem Raj, Shri
Jadhav, Shri V. N.
Karan Singh, Dr.
Kasture, Shri A. 8.
Khadilkar, Shri
Khan, Shri M. A.
Khanna, Shri P. K.
Kinder Lal, Shri
Kripalani, Shrimati
Sucheta
Krishnamoorti, Shri V.*
Krishnan, Shri G. Y.
Kureel, Shri B, N.
Kushok Bakuia, Shri
Kushwah, Shri Y. 8.
Laskar, Shri N, R.
Lutfal Haque, Shri
Mahadeva Prasad, Dr,
Mahajan, Shri Vikram
Chand
Maharaj Shingh, Shri
Mahida, Shri Narendra
Singh
Maiti, Shri 8. N.
Malhotra, Shri Inder
J.
Masuriya Din, Shri
Mehta, Shri Asoka
Minimata Agam Dass
Guru, Shrimati
Mirza, ShriBakar Ali
Mohammad Yusuf, Shri
Mondal, Shri Jugal
Mrityunjay Prasad,
Bhri

Mukerjee, Shrimati

L88d (SAKA)
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- (1852 ars.
Faul, Shri Anancrao
Faul, dhri Ueorao
roonachd, Sari L, M,
Quresni Sori Mohd. Shail
riadhabai, Shrimatj B.
ragnu Ramaiah, Snri
Raj Deo Singh, Shri
Rajani Gandha,
Kumari
Rajasekharan, Shri
Ram, Shri T.
Ram Dhan, Shri
KRam Dhani Das, Bhii
Ham Subhag Singh,
Dr.
Ram Swarup, Shri
Rapa, Shri M. B.
Randhir Singh, Shri
Rane, Shri
Rao, Shri Jaganath
Rao, Dr. K. L.
itao, Shri K, Narayana
Rao, Shri J.
Ramapathi
Rao, Dr. V. K. R. V.
Reddi, Shri G. S.
Reddy, Shri P.
Antony
Reddy, Shri R. D.
Reddy, Shri Surendar
Rohatgi, Shrimati
Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saigal, Shri A. S.
Saleem, Shri M. Y.
Salve, 3hri N.NK. P.
Sambasivam, Shri
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

Dixit, Shri G. C. Sharda Sen, Shri Dwaipayan
Dwivedi, Shri Neaghnoor, Shri M. N, Shah, Shrimati Jayaben
Nageshwar Nahata, Shri Amrit Shambhu Nath, Shri

Ering, Shri D. Pandey, Shri K, N. Sharma, Shri M. R.
Gajraj Singh Rao, Panigrahi, Shri Shastri, Shri B- N.
Shri Chintamani Shastri, Shri Rama-
Gandhi, Shrimati Pant, Shri K. C. nand
Indira Parmar, Shri Shastri, Shri
Ganesh, ShriK. R. . Bhaljibhai Sheopujan
e

*Wrongly voted for ‘AYES'
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Sheo Narain, Shri
Sheth, Shri T. M.

Shiv Chandika Prasad,
Shri

Shukla, Shri SN

Sukla, Shri Vidya
Charan

Siddheshwar Prasad,
Shri

Abraham, Shri K. M.

Amat, Shri D.

Amin, Shri R. K.

Anbazhagan, Shri

Bansh Narain Singh,
Shri

Basi, Shri 8. S.

Bharat Singh, Shri

Brij Bhushan Lal,
Shri

Chakrapani, Shri C. K.

Chandra Shekhar Singh
Shri

Chittybabu, Shri C.

Deb, Shri D. N.

Deo, Shri K. P,
Singh

Deo, Shri P. K.

Deo, Shri R. R,

Singh
Desai, Shri C. C.
Devgun, Shri
Hardayal
Esthose, Shri P. P.
Ghosh, Shri Ganesh
Gowd, Shri
Gadilingana
Gupta, Shri Indrajit
Jadhav, Shri
Tulshidas*

MR. SPEAKER : The result of the

Noes 66%. The
‘ayes’ have it; the ‘ayes’ have it.

division is: Ayes 148%;

FEBRUARY 23, 1968

Sinha, Shri Satya
Narayan
Sonar, Dr. A. G.

Sudarsanam, Shri M.

Surendra Pal Singh,
Shri

Sursingh, Shri

Suryanarayana, Shri K.

Swaran Shingh, Shri

Tiwary, Shri K. N.

NOES

Jha, Shri Shiva
Chandra

Kalita, Shri Dhireswar

Kandappan, Shri 5.

Khan, Shri Ghayoor
Al

Khan, Shri Latafat
Ali

Khan, Shri Zulfiquar
Ali

Kiruttinan, Shri

Koushik, Shri K. M,

Limaye, Shri Madhu

Lobo Prabhu, Shri

Majhi, Shri M.

Manoharan, Shri

Mayavan, Shri

Meghachandra,
Shri M.

Menon, Shri
Vishwanatha ~

Mohamed Imam,
Shri J.

Naik, Shri G. C.

Naik, Shri R. V.

Nair, Shri N.
Sreekantan

Nayanar, Shri E. K.

Patel, Shri J. H.
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Uikey, Shri M. G.

Veerappa, Shri
Ramachandra

Venkatasubbaiah, Shri
P.

Virbhadra Singh, Shri

Vyas, Shri Ramesh
Chandra

Yadab, Shri Chandra
Jeet

Puri, Dr. Surya

S. P.

Ramji Ram, Shri

Ranga, Shri

Ranjit Singh, Shri

Ray, Shri Rabi

Samanta, Shri 8. C.

Sambhali, Shri Ishak

Santosham, Dr. M.

Sharda Nand, Shri

Sharma, Shri Beni
Shanker

Sharma, Shri
Yogendra

Shastri, Shri
Ramavatar

Shastri, Shri Raghu-
vir Singh

Shastri, Shri Shiv
Kumar

Singh, Shri J. B.

Sivasankaran, Shri

Sondhi, Shri M. L.

Sreedharan, Shri A.

Tapuriah, Shri 8. K.

Viswanatham, Shri

Tenneti
Patodia, Shri D. N. Xavier, Shri S.
motion is carried

The

The motion was adopted.

*Wrongly voted for

‘NOES',

tSarvashri Parthasarathy, Tulsidas Jadhav and Pratap Singh also wanted

to vote for *AYES'

i{Sarvashri Bhogendra Jha, Mohammed Ismail. G. Viswanathan, Kanwar
Lal Gupta, V. Krishnamnorthi, Anbuc hezhian, Nanja Gowder and Shrimati
Shahikuntala- Nayar also wanted tovote for ‘NOES".



